Advocates for the P:etitioner.

Mr. J. B. Pradhan, I&DUblic Prosecutor for the
State of Sikkim.

Heard Mr. Sudip;t“o Majumdar, learned
counsel for the petltloner as well as Mr. J.
B. Pradhan, Iearned Public Prosecutor for
the State. fi

In the course of hearmg, learned counsel
for the petitioner expressed his desire to
withdraw the petltlon No objection is
raised by the Iearned Public Prosecutor.

As prayed for, i;.h[S application stands
disposed of as withdriéawn.

(Jus ice A. P. Subba )
Actmg Chief Justice
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IN THE HIGH COURT OF SIKKiM
; onnsn{ SHEET
L i, E.a.i...l...&pﬁ.l.n.., ............................. No. 3  of 2009
:. ,E;,e}_c_a;,gh__ghgj;j;__:;j ................................... Petitioner / Appeitarik
} Versus
..§S§.‘i§..9§...§§:?€]§4ﬂ .................................. Respondent |
Serial Date ” Office Note as to
No. of of Order with Signature action {if any)
Order |  Order L taken on Order
t :i i
01. |28.01.2009 Present: Mr. Sudipto Majumd:ar and Mr. Sandeep Rai,
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